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PART-I

HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 11th April, 2016
No. Leg.9/2016.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 7th April, 2016 and is hereby published for general

information :—
HARYANA ACT NO. 6 OF 2016

THE HARYANA ENTERPRISES PROMOTION ACT, 2016
AN
ACT

to provide for simplification of regulatory framework and to assist the
promoters in speedy implementation of industrial and other projects in
the State of Haryana by providing single point time bound clearances
required for setting up of enterprise under one roof and reducing the
procedural requirements, rationalizing the documents and to ensure
ease of doing business for the promotion of industrial development
and facilitation of new investments and to provide for an investor
friendly environment in the State of Haryana.

Be it enacted by the Legislature of the State of Haryana in the Sixty-seventh Year of the
Republic of India as follows:-

Short title and
commencement.

1. (1)  This Act may be called the Haryana Enterprises Promotion Act, 2016.

(2) 1t shall be deemed to have come into force with effect from the
14th August, 2015.

ok In this Act, unless the context otherwise requires, - Definitions.

(a)  “any State law” means any law made or adopted by the State Legislature;

(b)  “authority” means any Department of the State Government or a local authority
or any statutory Board, Corporation or any other authority established by the
State Government and entrusted with the powers and responsibility for grant or
issue of clearances in connection with the setting up of an enterprise in the State;

(c)  “clearances” means grant or issue of no objection certificate, allotment, consent,
approval, permission, registration, enrolment, licence by any authority in
connection with the setting up of enterprise in the State or expansion of existing

enterprise;
(d) “deemed clearance” means a clearance deemed to have been given on the expiry
of a period specified under the rules prescribed under this Act or any State law;
(e) “District Level Clearance Committee” means a Committee constituted under
section 8§;

()  “District Industries Centre” means the office of Joint Director or Deputy
Director, Industries and Commerce Department, Haryana at district level;
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Haryana
Enterprise
Promotion
Board.

(g) ‘“entrepreneur” means an entily who decides to set up an enterprise and includes
(i) an individual; (ii) a Hindu undivided family; (iii) a company; (iv) a registered
firm; (v) a Limited Liability Partnership as per the Limited Liability Partnership Act,
2008 (Central Act 6 of 2009); (vi) an association of persons or a body of individuals,
whether incorporated or not, in India or outside India; (vii) any corporation
established by or under any Central, State or Provincial Act or a Government
Company as defined under clause (45) of section 2 of the Companies Act, 2013
(Central Act 18 of 2013); (viii) any body corporate incorporated by or under the laws
of a country outside India; or (ix) a co-operative society registered under any law
relating to co-operative society:

(h) “Empowered Executive Committee” means the Committee constituted
under section 4;

(i)  “enterprise” means an undertaking engaged in manufacturing, processing or both or
providing service including sofiware development;

(j) “Haryana Enterprises Promotion Board” means the Board constituted under
section 3;

(k) “Haryana Enterprises Promotion Centre” means the Centre constituted under
section 5 ;

(I)  “prescribed” means prescribed by the rules made under this Act;
(m) “State” means thé State of Haryana;

(n) “State Government” means the Government of the State of Haryana.

3. (1) The State Government shall, by notification constitute the Haryana Enterprises Promotion
Board under the Chairmanship of the Chief Minister and such other members, as may be
prescribed.

(2) The Haryana Enterprises Promotion Board shall consist of a two tier system viz. the
Empowered Executive Committee at State Level and the District Level Clearance Committee at
district level for grant of project clearances.

(3) The Haryana Enterprises Promotion Board shall be the Apex body for all matters relating
to the enterprise development and shall perform the following functions, namely:-

(i) to frame the regulations and procedures for conduct of its business and allocating
functions to the Empowered Executive Committee;

(ii) to create, sanction, abolish and re-designate the posts in the Haryana Enterprises
Promotion Centre and the District Industries Centres;

(ili) to monitor, supervise and review the functioning of the Empowered Executive
Committee and the District Level Clearance Committees;

(iv) to approve any incentives, relaxations, exemptions or grant clearances on the
recommendations of the Empowered Executive Committee in mega projects and
ultra mega projects beyond the package of fiscal incentives under the Enterprises
Promotion Policy, 2015;

(v) to grant clearance on the recommendations of the Empowered Executive
Committee and the District Level Clearance Committee, where the powers of
approval are vested with the State Government;

(vi) to approve the annual budget, accounts and reports including audit reports of the
Haryana Enterprises Promotion Centre; and

(vii) to adopt such procedure for transaction of its business, as may be prescribed.
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4. (1) The State Government shall, by notification, constitute the Empowered Executive
Committee for considering the projects with such investment and for grant of Change of Land Use
permission for such area, as may be prescribed, under the Chairmanship of Principal Secretary to
the Chief Minister and such other members, as may be prescribed. The Empowered Executive
Committee shall exercise powers of authority as devolved upon it under respective Acts, rules or
regulations, if any, regarding grant of clearances and incentives in time bound manner upto the
stage/ date of commencement of production/ operations of project. In case any authority is unable
to devolve its power to the Empowered Executive Committce, it shall delegate such powers to its
officer deputed in the Empowered Executive Committee.

(2) The Administrative Secretary of Industries an¢ Commerce Department shall be the
Chief Executive Officer and shall perform such functions, as may be prescribed. The Managing
Director, Haryana State Industrial and Infrastructure Development Corporation Limited shall be
the Additional Chief Executive Officer and the Director General or Director, Industries and
Commerce Department shall be the Deputy Chief Executive Officer. The office of the
Empowered Executive Committee shall be located in the Directorate of Industries and Commerce,
Haryana, Chandigarh. The staff of the Directorate of Industries and Commerce, Haryana, shall be
suitably fortified with the deputationists from various departments to serve the Empowered
Executive Committee.

(3) The Empowered Executive Committee shall work under the overall supervision and
guidance of the Haryana Enterprise Promotion Board and shall perform the following functions:-

(i) to adopt such procedure for transaction of its business, as may be prescribed;

(ii) to process online composite application forms for grant of clearances for
setting up of new projects or expansion of existing units with such proposed
investments, as may be prescribed;

(iii)  to inform the entrepreneur the date on which such application may be deemed
to have been approved in the case of deemed clearances;

(iv)  to review and monitor the processing of applications received by the Haryana
Enterprises Promotion Centre;

(v) to grant approvals for establishment of industrial parks in private sector;

(vi)  to act as single point agency for resolution of issues pertaining to multiple
departments and settling the inter-departmental disputes of the existing
industrial units;

(vii) to carry out such other functions, as may be assigned to it by the Haryana
Enterprises Promotion Board or the State Government;

(viii) to refer any matter to Haryana Enterprises Promotion Board with its
recommendations or suggestions.

(4)  The Empowered Executive Committee shall be the final authority for granting
clearances. The clearances given by the Committee shall be binding on the authority concerned.

(5) The Empowered Executive Committee may appoint from time to time, any
sub- committee under the Chairmanship of Administrative Secretary to Government, Haryana,
Industries and Commerce Department and experts from Industries or related fields as it considers
necessary, to assist it in carrying out its functions and to facilitate investment in the State.

Empowered
Executive
Committee.
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S; (1)  The State Government shall constitute the Haryana Enterprises Promotion Centre
with Administrative Secretary to Government, Haryana, Industries and Commerce Department as
the Chief Executive Officer and consisting of such other members, as may be prescribed.

(2)  The Haryana Enterprises Prcmotion Centre shall provide secretarial service to the
Haryana Enterprises Promotion Board and the Empowered Executive Committee and shall have
complete data base on availability of land, water, power, finance etc. and the Acts, rules,
regulations and bye-laws of all the institutions engaged in industrial development. The Haryana
Enterprises Promotion Centre shall showcase the State as an ultimate destination for investment
and it shall perform the following functions, namely:-

(i) to act as a single point contact agency under one roof to provide information
and hand-holding services for venture location to prospective entrepreneurs
particularly with regard to various clearances needed for implementation of
the projects, availabilitv of land and present level of infrastructure in the State
and to assist entrepreneurs in submission of applications for approvals/
registration to different organizations;

(i)  to receive applications for the allotment of industrial plot to Non-Resident
Indians and foreign investors under reserved quota of Haryana State Industrial
and Infrastructure Development Corporation Limited and Haryana Urban
Development Authority for processing;

(iii) to keep close liaison with offices of Ministry of Commerce and Industry,
Ministry of External Affairs, Ministry of Food Processing etc. to capture the
projects at the initial stage especially with regard to foreign direct investment;

(iv)  to perform any other function, as may be prescribed.

6. (1) The Investment Promotion Centre constituted under the Haryana Industrial Promotion
Act, 2005 (6 of 2006), shall be renamed as the Bureau of Industrial Policy and Promotion and
shall function under the guidance of the Administrative Secretary to Government, Haryana,
Industries and Commerce Departmeht. The Director or Director General, Industries and
Commerce Department shall be the Chief Executive Officer and shall have its offices at Delhi
and Chandigarh.

(2)  The objective of Bureau of Industrial Policy and Promotion shall be to policy
outreach, continuous engagement with the industry in an ongoing basis, tracking investment
proposals, investment promotion, resolving issues relating to Non-Resident Indian and foreign
direct investment, hand-holding investors and converting investment queries into investment
commitments.

(3)  The officers not below the rank of Divisional Town Planner, Assistant General
Manager, Haryana State Industrial and Infrastructure Development Corporation Limited,
Environment Engineer, Assistant Director Industrial Safety and Deputy General Manager, Uttar
Haryana Bijli Vitaran Nigam, Deputy General Manager, Dakshin Haryana Bijli Vitaran Nigam,
Joint Director, Industries, consultants, professionals from the consultancy firms or such other
officers as recommended by the Chief Executive Officer with the approval of State Government
shall be part of the Bureau of Industrial Policy and Promotion.

7.  The State Government shall, by notification, constitute Foreign Investment Promotion
Board and Non-Resident Indians Investment Cell for catalyzing foreign direct investments and
non-residents investments in the State.
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8. (1) The State Government shall, by notification, constitute District Level Clearance
Committee under the Chairmanship of the Deputy Commissioner having such members, as may
be prescribed. The authority shall delegate its power to the members of the District Level
Clearance Committee for grant of clearances under its respective Acts, rules or regulations, if any,
for approval of projects with such investment or for grant of Change of Land Use permission for
such area, as may be prescribed.

(2) The District Level Clearance Committee shzll perform the following functions,
namely:—

(i) to adopt such procedure for transaction of its business, as may be
prescribed;

(i)  to process online composite application forms for grant of clearances for
setting up industrial units with proposcd investment;

(iii) to review and monitor the processing of applications by the District
Industries Centres;

(iv) to inform the entrepreneur the date on which such application may be
deemed to have been approved in the case of deemed clearances; and

(v)  such other functions, as may be prescribed.

(3) The District Level Clearance Committee shall be the final authority to grant
clearances. The clearances given by the District Level Clearance Committee shall be binding on
the authority.

(4)  The District Level Clearance Committee shall examine the order passed by any
authority, rejecting any clearance or approving it with modification and if the District Level
Clearance Committee considers that there are valid grounds for a change in such decision, it-shall
take a decision after recording the reasons, which shall be binding on the authority.

9. There shall be an online composite application form for the use of entrepreneurs on the
web portal of the Industries and Commerce Department for receiving online composite
applications forms. On receiving an application, the Haryana Enterprises Promotion Centre or the
District Industries Centre shall collate, process, secure clearances from the authorities in such
manner, as may be prescribed. All the processing and clearances shall be given in respect of
authority through the web portal.

10.  Every entrepreneur shall furnish an undertaking in such form, as may be prescribed at the
time of submitting the duly completed online composite application form that he shall comply
with the provisions of this Act and the rules made thereunder, and in case of non compliance of
any provisions of the Act or rules made thereunder, the entrepreneur shall be liable to penalties as
provided under section 15.

11. (1) The Haryana Enterprises Promotion Centre and the District Industries Centre shall
issue clearances within such time limit, as may be prescribed after obtaining approval of the
Haryana Enterprises Promotion Board, Empowered Executive Committee or District Level
Clearance Committee, as the case may be, failing which such clearances shall be deemed to have
been issued.

(2)  The entrepreneur may proceed to execute the work or take other action following
the deemed clearance, but not so as to contravene any of the provisions of this Act or rules made
thereunder.

12.  The Industries and Commerce Department may notify industrial services relating to
industrial promotion in the State under the Haryana Right to Service Act, 2014 (4 of 2014).

13.  The State Government shall create a grievance redressal mechanism for resolving the
grievances of the entrepreneurs.
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14. (1) Any person aggrieved by the decision of the Empowered Executive Committee may
within a period of thirty days from the date of receipt of communication of the decision of the
Committee, appeal to the Haryana Enterprises Promotion Board in such manner, as may be
prescribed.

(2) Any person aggrieved by the decision of the District Level Clearance Committee may
within a period of thirty days from the date of receipt of communication of the decision of the
Committee appeal to the Empowered Executive Committee in such manner, as may be prescribed.

(3) The appellate authority shall after following such procedure, as may be prescribed,
dispose of the appeal within the period of one month from the date of its receipt.

15.  Any entrepreneur who fails to comply with the conditions of undertaking, for the first
instance of non-compliance shall be liable to pay fine which shall be fifty thousand rupees and for
subsequent non-compliance, shall be liable to pay fine which may extend to one lakh rupees.

16.  The prow/isions of this Act and the rules made thereunder shall have effect notwithstanding
anything inconsistent therewith contained in any other State Law.

17. (1) The State Government may, by notification, make rules to carry out the purposes of this
Act.

(2) Every rule made under this Act shall be laid, as soon as may be, after it is made, before
the House of the State Legislature while it is in session.

18. No suit or legal proceedings shall lie against the Chairman of the Haryana Enterprises
Promotion Board, the Empowered Executive Committee, the District Level Clearance Committee
or other members of the Board or Committees or any officer or employee of such Board or
Committees in respect of anything which is in good faith done or intended to be done under this
Act or any rule made thereunder.

19. If any difficulty arises in giving effect to the provisions of this Act, the State Government
may, by order, not inconsistent with the provisions of this Act, remove such difficulty.

20. (1) The Haryana Industrial Promotion Act, 2005 (6 of 2006), is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the Act so repealed
shall be deemed to have been done or taken under the corresponding provisions of this Act.

KULDIP JAIN,
Secretary to Government Haryana,
Law and Legislative Department.

54245—L.R—H.G.P., Chd.
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HT-1
BRI RPR
fafer qer faurh fawmT
SIBNCEI
faTi® 2 g, 2021
T A 14 /2021~ fo BRI geRuERTTT UHRM QERsAR) Ude, 2021 @I
frfaRaa e argare sRATOM & U @1 P 25 T, 2021 P Widfd & e
UAGERT UHIRI fhar Simar ® &R I8 gRamon o Siferfrd, 1969 (1969 &1 17) @ &RT
4—F B GUS (B) B A Iaq AR &1 2= w9 # I ure I SIgeT—
2021 &1 sRITOT ARAFW = 14
R ST W= (HeieE) S, 2021
BRI SEM uta s, 2016,
B AN FAMRT FA B forw
S IBIBp
RA TURTSY & dgaiRd 99 H BRI I fauraves g1 fA=falRead g # a8
rffrafad & —
1. g JfSfgm sRamm Sem w=fa (Fehe) ifSfam, 2021, B8 ST A6 & fer A |
2. sRamn Sem u=fa fdfm, 2016 (B3, 39, s99@ 91, Ho1 i @er war 8) 2016 & Ramm
F) ORT 2 F— A= 6 B
gRT 2 DT
() e (@) & 915, fFrafalRad @vs @1 Se, et — o |
"(@P) "FRIR PR’ A AU B, AW, g6wamor a1 |ar ueM &Rd #
frfoa a8 faeme Sem, o faxdl Serlt gRr <enfia far ar g5
(i) @TS (M) B WE R, FEfaRed @ve gforenfia fear e,
SR IR
(1) R | U B, S # SEM wRfid e ar faemE S &
R 1 HRIR $HIs & T A bl WfSaRor gRT - SmHmfed
THIU—U, 3ATecH, HEAfd, TgHIaH, IS, USH®Rl, Yo, =i,
YIEHR TAT IHBT AAIHROT YT AT AT SR HRAT ;'
(i) Wve (&) & W W, e @os uforenfa faar e,
arerfq —
@) ST | AU B, YRR e e sresia e aRarerel
wfea fafemior, sRivaRor a1 S a1 e ueE a9 # i a8
SUhH
(iv) @ve (3) @ 91, fr=ifalRaa @Wos @1 Sy, 3rerfq —
'©®) "UHd fISI Ul & MU, Uhd B & A f[AEHN BRAR
SHISTT AT STHT BT FHRINYS Tad &R- & v arafad fadmmeger
DI ufdadl w1 YA B el At i | geerRar o gerad
AEBRT & wY H URIFRg SR I HAPR a9 aTell Dlg FIS ;'
3. I AfFH @ O 3 @) SUURT (3) H— 2016 & RN
() @S (vi) # o= H fdem e W B o R fedr Se Ws;“ﬁ
() @ve (vii) # o H femm | fgd & i ) 7 e uforenfid fhar weies

STTQAT; qeT
(i) o # fm=ferRad @ve e S, st —
“(viii) RETOT STH U 9IS © sreger AT T oy e B U val o
frd=l, o fafafde fdy 9N, & eadm 59 st & ol

FRITOT IEw UHd 9 gRT Uy el wfad b1 gmrieTT aRAT | |
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2016 & 4. g I @ g 4 H -
Wé o () SuuRT (3) H-—
oI 4 BT @ w@ve (vii) # o H fem " RET @ wH w7 fREd
N gferenfua far S, aom
@) ord # fr=faRaa @vs SireT e, sfq —
“(ix) fIEMM HRIR SHSAT B FHRIE UH &4 & oIy 3mee
M T4l B UfshAT HIAT |
(i) SUIRT (5) @ 91, fAF=foRad SUMRT SIS SO, srerfq —
“(6) wETad HAGN AMMY & sreme W fRA og Wew @I, WA vl 3R
fd=sl, o fafafdse foy oW, @ sruefe 391 <faf s @ e\ wvrad srder |fafa
R g fosdl oifd &7 geamirSTT BRAT | |
2016 @ 5. o AR B gRT 5 B[R (1) B 978, FefeRad SugRT & SeEl, sreria—
a@zﬁw%ea% “(1%) fafr=r faumT | wiagfad oR ey uswr), sRIN M Uik dre
ORT 5 BT Aed JRPERT B ®T H B BT | FEIT TR fauEn, it wfddal, S
e | fmmege & wu d 9 Gl B aed @ foy S PR Bl wwe B & foy
JMIATIF B,  TARNNTT B & oY SUGHT BT | |
2016 & 6. o IRTH P gRT 6 B SWRT (2) b W W, frEfeRad Suar uforenfia @
Ffrfe 6 &1 s, 319;[1?[:—
RT 6 BT "(2) el fd dem U &R H1 IgeTY, AT B g oA, SWIH
eler | IR W IENT I FRR g9 9977 g1, ofb T a9 g=aral &1 g9, a9 o=
AT, AR AR der fageh uwer fader § wwfd favdl @1 fARIERer B
el & ufy Anteeft gFr dom fAder wiert o fFawr geqegar § uRafid &=Ar |
TR AR §RT, FHI—FAI R, BRI Ufhar g @ S | |
2016 & 7. o AfFEH @ 9T 8 @ ST (2) H-
W@ﬂﬁ () @ve (iv) # o ¥ fIeME qUT’ ek BT AU HR AT S qen
GRT 8 BT () @ve (v) & wH R, FfaRaa @os uforenfia feg Sgsr, g —
! ") IR PRAR IHIEAT BN FAATNEE WS @ ol IS smded ueul
BT GihaT HRAT ;
(vi) 0 3y gey, S faRkd fpy S| |
2016 & 8. e I @7 gRT 9 & wIF W, FforiRaa aRT gfaRenfua a1 S, sreriq—
AV IEN "9, SifFIEd HHINIS Mdes KU~ (1) SifFed HHIRNTE AMde THul &l
R 9 BT Ui &R- P [T SERT ol arforsy faumT & a9 9ide WR Safl @ AT & farg
TR | TS HHINTE ATded THY B8RIT | 3Mded &I U WR, SRATON el U= b= ar

Rrem SarT o=, wieRen | =i Ofa, S fafta @1 Se, § aemenes B ustd
AT, T BRAE HEN Tl GHARad & | WeR & dee § 9l ufshard qen
AN d9 UIdel & AegH 9 fay o |

2) BRIR & T FHRNEAT & fofv ST dar a1ftrsg favmT &) a9 uida ©R
Thd fdel & AEgH A A8 e THUl BT IUAE] HRATAT ST | HRIR FhIs Al
THTINES USTH BRI & folU 99 Uide IR IUSTET Jde- Uwul dl 93 |

(B) 39 A AfRfM & UR™ F & 9 9eg fawr, N T @ iR,
STia et e gfsharell @ arer ue WAl B i Udbid aNr | A T 59
JAFIH & 3T JT I FARIEA USH w1 & oy wwamae FeiRa &3r| 3
ATY YT R dTel AT F Harsii Bl Biedd W GHfRed ol |
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9. W ARAFIH B gRT 11 & W@ R, fFrefeiad o1 ufoRenfud o7 oMo, seiq— 2016 @ sRamm
“11. IR GERMEE— (1) BRI SE Ul e den Riem 6 #

ey afAfoal § Aed affer, g wifdaAl BT YURT BRA dTell AT ;%l%ﬁ
PRGN ARfd a1 Rl W gareny= afafa a7 afad uferexen, ot o Rerfa
Bl, BT JFAGT UK PR & a6, VAT T8 A, Sl qHI—99d UR STy @l
SIY, & iR 3rde &1 fAfeey o iR TN UG B AT SfAfeTRad BRoT
<d BU 3f1da g BN, O aRIhel e WR U e, fafgd wwg A a1
It & 9rg MY fad & wen faftd e wifedrt gRT oR fby v wsY
STRIT |
2) STl I PRAR Fhls SFe FANEE & 915 H & e ar ey
BRIATEl B Tl @, fbg I8 GaTd AR a1 g9 | g9 Ty el @
f=el Sugwal &1 SoorgAT | 7 81" |

10. ¥ STRIFRM @ a7 12 & R WR, FrEfaRad e gferenfia @1 Sel, siefq— 2016 @ sRarm

“12. ARGT WG~ SERT qAT Ao T, W T & wERl 9, quﬂ;{saﬁ
ERATOM AaT BT IfABR AT, 2014 (2014 FT 4) B fH, THI—TFT W, 15T H  gfyena |
SEHl @ W | A S9a g i oM & forw it Jarsii dern

AT IR R e 2 1 |
1. Hd AT 3 aRT 15 & @ W, FEfoRad gRT ufaRenfia @1 Sre, serfq— 2016 & sRamm
“15. AIRAAT— (1) DI IeM, RNraaT mded fasll a1 & forg 388 & faan a6

T 7 fafkd 9 A & 9 fJafga wx e a2, geawer ar fafed jg,{;;j
Amr @) Eift, ofl 9 Refa 81, @ [y & O a7 & iR, S g sier)
BRI, BRATON IeMl U= B & AT 3Tl SRR PR Fhl ©
R S P BRIGRI SN O & B FHIGT & qrg Uil T80T dR
AHaT &, Al SH@! Adfte 8 S ® fF sriiaiddl &l a9 WR i SRR &R |
QT BROT A BT AT AT |
2 U e @ Uftg W, SU I HRIGN ARGRT A1 O W A1 g e
TR FHRNEE afAfa, R emdes a8, & oreme a1 fedll oy uiitre R, SRil W
Rerfer 81, @ Areg® | WA el @1 Ut & <9 fo7 @) oafy & fior I8 erauRa & &
fore 5 g rded gRAm Sel U B (Aed AfERI) a1 gRATOm [ar BT AfABR
M, 2014 (2014 F7 4) & T g TT gRT AT da1 & gifAfed if¥ar
W ARRIT T, JMAeId AT AT HeRdl A9 Fhdl § | Ud s 916 SU-9RT (3) H
R TiT ufohar & SIgER Uerd odiel UIIerT &l Wofl SQ |
@) oia & TRR FRA B oY HafoH IR oial & e &g |@wa dMr O
BT, ST RO War b7 SIeR fRTH, 2014 (2014 BT 4) H wem uRIfya g | sRamm
Jar &7 ABR AR, 2014 (2014 BT 4) & MefT Tm Snufea usIfed MfHERY, goH
YT Ty qerm fgefia srdier wiferer fereafaiRad iR sraenRa fby e
@) sRIEn IEW UMM B H wEg VW gRT ufdtRged ueErl |
wY H A S, /I BRIGRI JHRT B YoH rdied WfddRy &
Y H TAT Ny, eRAOT e Wl S TH, 2016 @ e wenfud
Terad HRIGR AT B fZdg e widerr & w9 # uerfafed faar

ST,
@) BRIT War & JIEBR ARTTH, 2014 (2014 BT 4) B AAH AHEE
foamT grT SRR War & ueIfifzd SRt & wWfba W w
Al & forg, gRATOM War &7 e R R, 2014 (2014 BT 4) B
A FHEg faurT g1 Jr feRgfd ueM il wifdier) qerm g
Jfiet wferrY 81 |
(@) Frsd AfEN A1 ueIAfRd ey, SR W Refa @ @ ik A 5l 9@
B g H JRRIfT & S arell wiRa @ wfthar &Rk <fYr, eRamom dar &1 e
AfAfraH, 2014 (2014 FT 4) & N AT SUGET B FTAR 1 |
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(5) Iz I, S TAFGGEAT DI U] DI AJUIATT BT H JABA I8l ©, Al YA
U & o A, S U= §9R ®UY BT, HI YA bR & foy R BRI der
qeETEd U & oy SN, S U dRg w0 T qordl Ol Hahdl &, H Y &
fore 2 e |

fafer ger el v |

9224—LR—H.G.P., Pkl.
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PART-1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 6th September, 2021

No. Leg.22/2021.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 4th September, 2021 and is hereby published for
general information:-

HARYANA ACT NO. 22 OF 2021
THE HARYANA ENTERPRISES PROMOTION (SECOND AMENDMENT) ACT, 2021
AN
ACT
further to amend the Haryana Enterprises Promotion Act, 2016.

Be it enacted by the Legislature of the State of Haryana in the Seventy-second Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Enterprises Promotion (Second Amendment) Act, 2021.

2. In section 2 of the Haryana Enterprises Promotion Act, 2016,-
(1) after clause (k), the following clauses shall be inserted, namely:-

‘(ka) “medium enterprise” means the enterprise as defined under clause (g) of
section 2 of the Micro, Small and Medium Enterprises Development
Act, 2006 (Central Act 27 of 2006);

(kb) “micro enterprise” means the enterprise as defined under clause (h) of
section 2 of the Micro, Small and Medium Enterprises Development
Act, 2006 (Central Act 27 of 2006);’;
(i)  after clause (1), the following clause shall be inserted, namely:-
‘() “small enterprise” means the enterprise as defined under clause (m) of
section 2 of the Micro, Small and Medium Enterprises Development
Act, 2006 (Central Act 27 of 2006);’.

BIMLESH TANWAR,
Administrative Secretary to Government, Haryana,
Law and Legislative Department.

9312—L.R—H.G.P., Pkl.

Short title.

Amendment of
section 2 of
Haryana Act 6
of 2016.



